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ACT NO. XIT OF 1962 -An Act {0 amend the Bombay Judicial Proceedings 942.243
'Regulation of Bepo*ls] Act 1955,

The following Aet of the (:u]m(u LL’“]‘-;L!UH(_. lm\mw been abbf’]ltfd 10 b) the
President on the 23l Febrnsiy 1962 is herehv juhlished for gencral information.

M. G. MONANT,
Reeretary o the Government of Gujarat,
Leral  Department.

GUJARAT ACT NO. XII OF 1962

(First published, after  having received the assent of the Presidont in the
“Gujarat Govesnincnt Gazette” o the 3rd March 1962.)

An Aet to winend the Bombay Judicial Proceedings (]wgquldtmn of Reyorts)
Aet, 1855 for the purpese of extending it to, and bringing it into
force in the rest of the State of Gujarat,

It is hereby enacted in the Tweilth Year of the Republic of India as follows:—

1. (7) This Act may be called the Bombay Judicial Proccedings (Regulation Short title

of Reports) (Gujarat Txtension and Amendment) Act, 1961. and commen-
cement,
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(#) It shall come into force on such date as the State Government may, by
notification in the Officiel Guzelte, appoint.

Amendment 2, In section 1 of the Bombay Judicial Proceedings (Regulation Reports) ]‘E(\:;ILI

of soction N o
1 of Bom, Act, 1955,--- 11 of
X¥LII of L9486,
1885, (1) for sub-section (2), the following shall be substituted, namely:-

12} 1t extends to rhe whole of the State of Gujarat.”.
(i) to sub-section (3), the following proviso shall be inserted, namely:—-
“Provided that in the arcas to which tlis Act is extended by the Dom- g,
bay Judicial Proceedings (Regulation of Reports) (Cujarat Extension and X1I of

Amendment) Act, 1961, this Act shall come into foree on the date of the 19462,
commencenient of that Act.”
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